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ConiilaiiitB against Director of Tuber 
Crops Besearch Centre  ̂ Trivandrum

•608. SHRI K. KUNHAMBU:
SHRI VAYALAR RAVI:

WiU the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state:

(a) whether Government received 
complaints against the Director oi' 
Tuber Crops Research Centre (ICAR), 
Trivandrum;

(b) whether any enquiry has been 
made on charges of corruption;

(c) whether the CBI also regis
tered case after the enquiry; and

(d) whether the CBI dropped one 
of the charges of appointment of one 
women scientist at the instance of the 
Vigilance Department of ICAR; and 
if so, action taken against the Direc
tor?

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA); (a) Yes, Sir.

(b) Some of the complaints related 
to corruption, but while steps were be
ing taken by the i.C.A.R. to process the 
complaints, the Central Bureau of In
vestigations took up investigation of 
the complaints. A separate depart
mental enquiry at that stage was not 
therefore, deemed necessary.

(c) The C.B.I. did not regislsr any 
case against the Director, but on com
pletion of their investigations submut- 
ea a report recommending depart
mental action against the Director of 
the Institute.

(d) The I.C.A.R. not at any stage 
suggest or recommend dropping cf any 
charge against the Director.

Regular departmental proceedirgs 
againts the Director on the b.-ssis of 
the recommendations of the C.B.I. .'>ie 
being taken.

SHRI K. KUNHAMBU; There ato 
many complaints against this Director.

He is harassing every scientist and 
other employees. The appointment of 
this lady is a clear case of corruption. 
May I know from the hon. Minister as 
to what are the departmental actions 
taken against the Director to keep the 
institute free from corrupion?

SHRI SURJIT SINGh  BARNALA: 
We are holding departmental enquiry 
against him. It has been initiated for 
major penalty proceedings.

SHRi K. KUI'jHAMBU; I woulid like 
I j  l .u o w  alicLher it is a fact that the 
file relating to the appointment of tkis 
lady is missing. If so, what action 
been taken against the Director for 
destroying it. '

SHRI SURJIT SINGH BARNALA: 
The question does not relate to any 
letter or appointment order. If he 
wants any specific information, I can 
supply it. He should give notice.

SHRI VAYALAR RAVI: The hon.
Minister has assured the House about 
the action to be taken. I would like 
to know only one thing from him ss to 
whether he will proceed with the 
departmental action along with the 
transfer of the concerned Director fmm 
the Institute. That will make the de
partmental enquiry more fruitful.

SHRI SURJIT SINGH BARNALA: 
For the time being, we have mitialod 
departmental action only. I c:an look 
into the matter. I do not know whether 
he can be transferred to any other 
institute.
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Rehabilitation of Hutment Dwellers 
along: Railways Lines and Aeradrome 

Areas

•609. SHRI S. H. NAIK :
"1! SHRI VIJAYA KUMAR 

PATIL:

Will the Minister of WORKS 
AND HOUSING AND SUPPLY AND 
REHABILITATION be pleased to 
state:

(a) whether Government are think
ing of rehabilitating the persons 
dwelling in the hutments along the 
railway lines in big cities like Bom- 
may and in the areas belonging to 
the aerodromes;

(b) whether Government have 
taken any step to stop further en
croachments; and

(c) what is the total area en
croached?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND KE- 
HABILITATION (SHRI SIKANDAR 
BAKHT>; (a) to (c). A statement is 
laid on the table of the House.

SHRI KANWAR LAL GUPTA; Be
cause we had to go to the Central Hall 
for witnessing the swearing in cere
mony of the President. We coulld net 
go to the Notice Office and get the 
statement. The Minister may kindly 
read the statement.

MR. SPEAKER: Is it very long?

SHRI SIKANDAR BAKT: It is i.ul 
very lonR. I will read it-
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SHRI SIKANDAR BAKHT: No pro
posal for rehabilitation of persons 
dwelling in hutments along the railway 
lines in big cities and within the area 
of the aerodromes as such is "nder 
consideration of ihe Government. 
However, in regard to Greater Bombay 
such an idea has been mooted by the 
Government of Maharashtra lor slum 
clearance on lands belonging to Central 
Government and the details thereof are 
being discussed with the State Govern
ment.

2. The land owning departments are 
expected to ensure that their lands le- 
main free from encroachments. The 
Railway administrations are required to 
conduct periodical verification of iheii 
land boundaries and detect £,ny un
authorised occupation thereon. The 
help of the local authorities and re
course to the Public Premises (Eviction 
of Unauthorised Occupants) Act, 1971 
are taken to remove encroachments on 
railway land.

3. In Bombay, about 14 acres land 
along the railway tracks have been en
croached on by hutment dwellers. 
About 114 acres of land in Hombay, 
belonging to the International Airports
A u t h o r i t y  o f  I n d i a ,  h a v e  b e e n  e n c r o a c h .
ed on by hutment dwellers. Informa
tion pertaining to the other big cities is 
not available.
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SHRI SIKANDAR BAKHT; On Rail
way land, the total number of eii- 
croachments is 59,642.




